
Misc (Crl) Bail Case No 31&of 2022

(Present: N. Goswami, Addl. Sessions Judge (FIC), Sonitpur, Tezpur.)

ORDER
t8-o7-2022

This is a petition filed u/s 439 of CrpC with prayer to

release accused Abdul Haque on bail in connection with Jamuguri PS

Case No.80/2022 uls366134 of IPC.

Called for case diary has been received.

I have heard the learned Counsel for the accused and also

the learned Addl PP for the State.

The facts of the case, in briefi are that on 05-07-2022 an

FIR was lodged by one Makori Orang at the Jamugiri pS stating

therein that on 05-07-2022 at about 2.00 pm, the accused persons

namely, Yusuf Ali and Abdul Haque had kidnapped the informant's

daughter Kalpana Gowala, aged about 22 years, along with her 5

years old daughter. Later on, the accused persons left the minor

daughter in front of Dholaibil hospital. Based on that FIR, Jamuguri

PS Case no. 80/2022 was registered uls 366134 of IPC. Accused

Abdul Haque was arrested on 05-07-2022 and since then he has

'.been in custody. A bail petition moved earlier before the learned

JMFC, Tezpur was rejected vide order date 08-07-2022.

The case record reveals that the victim woman is a major

and she voluntarily eloped with accused Yusuf Ali. She used to work

with the accused and she voluntarily went with him. The victiir

woman's statement has also been recorded in the Court uls 764 of

CrPC and the vital witnesses have been examined so far.

Considering these aspects of the matter, I do not find any

reason for further detention of the accused in custody. The

investigation is not likely to be hampered if the accused is released

on bail. As such accused Abdul Haque is allowed to go on bail of Rs.
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30,000/- with one surety of the like amount to the satisfaction of the

learned Eleka Magistrate.

Return the case diary in sealed envelope.

With this order, this Misc. (Crl.) case stands disposed of.

Addr. s"rr@&q,
Sonitpur, Tezpur


